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Sh. Sumant Batra, Sr. Advocate alongwith Sh. Abhishek Anand & Ms. Honey
Satpal, Advocates for Resolution Professional (RP) Mr. Anuj Jain, present in person.,
Sh. Pradeep Singh Sisodia, CGSC for the Central Government. Sh. M.K. Bagri, OL

for the Central Government.

Today, the Ld. Counsel for the RP proposes to file a formal application
seeking permission from this Court to effect the paper publication for the purpose of
inviting postal and e-mail addresses of the fixed depositors, so as to enable to the RP

to send a formal invitation in the meeting of Committee of Creditors (COC).

Ld. CGSC appearing for the Central Govt. states that he will express his views

after receiving the formal instruction. Hence, the liberty is granted.

The matter to be listed on 12" March, 2018. Meanwhile, interim measures as

issued earlier by this Court to be continued.
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